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Original #pplig-ation No, 132 of 19%

Allahabad this the__Q6th dey of _March, 2000
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Hon'ble Mr,s. K.I, Naqvi, Member (J)
Hon’ble Mr.w. Biswas,, Member (-A)

9.P. sharma 9/0 L ate Harichand #khtar,
Ueputy Juperintendentuﬁﬁégnuffice, staff
No.,00832, Mechanical wesign Lffice, Lok.W,
Varanasie

MeB, Johri, 3/0 Late ari G.L. Johri, uLeputy
superintendent Uesign Uffice, Jtaff No.01915,
Mechanical Uesign CUffice, W.L.w., Varanasi.

J«N. Vallecha, 3/0 Late ori G. ham Vallechs
HMaff NO0.Q2097 Ueputy superintendent CGhief
Marketing Manager's Uffice, UeLoW. Varanasi.

2.N, Bhattacharya 9/0 Late ari A N, Bhattoecharya
Jeputy superintendent Besign Cffice, staff No,
00828, Mechanical wesign Lffice, Wil Wo., Val al=
asi.

Appllcants

BY 4Advocate ohri kakesh Verma

1.

Vergus

fThe Union of india, through the secretary,
Ministry of failwgy /0 General Manager,
DeL.We Varanasid.

The Kailway Board through its secreteary,
G/o Gener al Manager, WJ.L.W. Varanasi.
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3. The General Maenager, w.L.d. Varanagsi.

4, Babbey Prasad Uppuly euperintendent otaff,
No, Q0834, Mechanicasl Wesign Cffice, U.ley.
Varanasi.

hespondents
By advocate shri Prashant Mathur

OQRUQER (Oral )
By Hon'ble Mr.s.K.l. Nag-vi, Member(J )

The applicants 4 in number have
come up for & direction to the respondents

to fix the pay of the applicants a& par with (&
the pay of their junior namely Babbey Prasad
in view of F.R, w.e.f. 13.7.1900, the date from
which the pay of junicr-Babbey Prasad has been
fixed, ana with all consequentiacl benefits inc-
luding the arrears of paywand also to quash the
orders, copy of which have been ahnexed as ann=-
exure A-l, #=lA dated 00.12.1994 tlwrough which
the applicents were denied the benefit of fix=

ation.

2. The respondents have contested the

case and fibed the pleadings.

3. Ab the stage of final hearing,
ahri ingkesh Verma, A«dvocate has filed his
Vakd atnama on behalf of the applicent with the
mention that the relief sought for in this C.a.
haﬁ#’alreeady been provided to them by the res-
pondents and, therefore, they dOgégnot want to

prosecute the matter. ohri amit sthal eker

gl



ae

e
w
-
L]

learned counsel for the respondents has no

Objection to this prayer to get the L.
dismiss. Accordingly, the “.A. is dismissed

as not pressed. NO order as to costs.
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